
Cantral Administrative Tribunal
Principal Bench, Neu Delhi,

OA- 1943/95

Nau Delhi this the 19th Day of October, 1995,

Hon'ble Sh, 8, K, Singh, nember(A)

Shri K, K, Singh,
S/o Sh. K. riohan Singh,
R/o Qr. No.53.6-A, Sector-III,
R,K, Puram, Neu Delhi. Applicant

(through Sh. S, C. Saxena, advocate)

-6-
versu s

1. Secretary,
Ministry of Urban OeveloDment,
Qovt. of India, Nirman . Bhavan,
Neu Delhi,

2. The Director of Estate,
Directorate of Estate,
Nirman Bhavan, Neu D^lhi,

3. Superintending Engineer,
C. P,U,D. , Nirman Bhavan,
Neu Delhi, Raspo nd ent3

order(oral)
delivered by Hon'ble Sh. B. K. Singh, flemb0r(A)

The learned counsel for the applicant

uants to uithdrau this 0, A, uith liberty to fixe

a fresh 0. A, Accordingly, the 0. A. is dismissed

as uithdraun uith liberty to file-a fresh 0. A,

(8^^ SINSH)
MEM3 ER( a)


